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shall be re-numbered as sub
section (1) thereof, and—

(a) in sub-section ( 1) as so 
re-numbered, after the words "in 
particular", the words “the form 
and manner of applications for 
fixation of permissible quotas for 
groups of mills, the procedure to 
be followed in relation to such 
fixation and” shall be inserted;

(b) after sub-section (1) as so 
re-numbered, the following sub
section shall be inserted, name
ly:—

“ (2) All rules made under 
this Act shall be laid for not 
less than thirty days before each 
House of Parliament as soon as 
may be after they are made, 
and shall be subject to such 
modification as Parliament may 
make during the session in 
which they are so laid or the 
session immediately following.” *

Mr. Speaker: The question is:
Page 2,—

for clause 6 substitute:

6. Amendment of section 5,— 
Sectien 5 of the principal Act 
shall be re-numbered as sub
section ( 1) thereof, and—

(a) in sub-section ( 1) as so 
re-numbered, after the words “in 
particular”, the words “the form 
and manner of applications for 
fixation of permissible quotas for 
groups of mills, the procedure to 
be followed in relation to such 
fixation and” shall be inserted;

(b) after sub-section (1) as so 
re-numbered, the following sub- 

-section shall be inserted, namely:—
“ (2) All rules made under 

this Act shall be laid for not 
less than thirty days before each 
House of Parliament as soon as 
may be after they are made, 
and shall be subject to such 
modifications as Parliament may

Duty) Bill

make during the session in 
which they are so laid or the 
session immediately following."'

The motion was adopted,

Mr. Speaker: The question is:

“That clause 6, as amended, 
stand part of the Bill” .

The motion was adopted.

Clause 6, as amended, was added to 
the Bill.

Clause 7.— (Amendment of the Sche
dule)

Mr. Speaker: Amendment No. 6 of 
Shri Tangamani is out of order 
because it increases the incidence of 
taxation.

The question is:
“That clause 7 stand part of the

B ill” .
The motion was adopted.

Clause 7 was added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

Shri Kanungo: I beg to move:

“That the Bill, as amended, be 
passed ”

Mr. Speaker: The question is:
“That the Bill, as amended, be 

passed” .
The motion was adopted.

COTTON FABRICS (ADDITIONAL 
EXCISE DUTY) BILL

The Minister of Commerce (Shri 
Kanungo): I beg to move*:

'That the Bill to provide for the 
levy and collection in certain cir
cumstances of an additional duty 
of excise on cotton fabrics issued 
out of mills be taken . into con
sideration.”

The purpose o f the Bill has been ex
plained in the Statement of Objects

' v *  wi*h the recommendation of the President
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and Reasons. Apart from it, “hon. 
Members of the House, as well as the 
country outside, are aware of the 
policy, in implementation of which 
this Bill has been introduced. As a 
matter of fact, there is a motion for 
circulation of the Bill for eliciting 
public opinion and I might ag well say 
that the interests concerned, that is, 
the textile industry and the public in 
general are very much aware of the 
provisions of this Bill, and, therefore, 
there is no point in circulating it.

The policy was announced in Sep
tember, 1958. The idea was that in 
order to stimulate our exports, which 
is not showing any such tendency, we 
have to permit, or rather to induce, 
the textile industry to instal additional 
capacity for producing 350 million 
yards of cloth to go into the export 
market. The apprehensions in the 
country were that if the capacity was 
increased, it is quite possible that the 
goods produced by the additional 
capacity would go into the home 
market and thereby hurt the interests 
of the weavers, whose cost of produc
tion is definitely higher. And the ap
prehension of the weavers is cer
tainly legitimate.

Here we have a situation where we 
have to take contradictory lines of 
action together. In order to estab
lish ourselves in the export market in 
competition with other countries we 
have to undertake production by 
means of improved techniques and 
produce goods which are faultless at a 
price which can compete in the ex
port market. A  citizen of India can be 
made to suffer to a certain extent, or 
any extent, according to the will of 
Parliament. But the citizens of other 
countries are not amenable to it. 
Therefore, it was thought in 1956 that 
■we would permit the installation of 
automatic looms to the extent of pro
duction of 350 million yards of cloth, 
■which was the anticipated require
ment of the export market. Unfor
tunately, none of these anticipated 
w its  have come into being. The 
reasons are various. In 1956, to allay

the apprehensions of the weavers and 
the public in our country we . had 
stipulated, in consultation with the 
textile interests, that a penal duty will 
be imposed on the additional cloth 
woven out of these automatic looms 
which may go into the internal market 
The quantum has been fixed accord
ing to this Bill at various rates and 
the quantum is a maximum of 12 nP, 
that is, two annas per yard over and 
above all the impositions which we 
have made. In other words, the rates 
are prohibitive and if a particular es
tablishment finds it not remunerative 
to work these looms for export pur
poses, if there is not enough demand 
or if the price is not remunerative, 
the inhibitions of the high excise duty 
plus penal excise duty are such that, 
instead of tr>ing to divert production 
into the internal market, he will not 
produce. As given out by the Com
merce and Industry Minister at that 
time, the intention of the Govern
ment was that the entire production 
of these looms should be earmarked 
for export. In pursuance and imple
mentation of that policy, this piece of 
legislation has been introduced. I 
believe the inhibitions put have been 
so stiff that there has not been a 
scramble for utilisation of this capa
city in looms which could have been 
expected three years back. However 
it may be, it has allayed the appre
hensions of a large bulk of our 
population.

Shri Ranga (Tenali): How?

Shri Kanungo: I believe that is a 
gam worth having.

Shri Ranga: What apprehension?

Shri Kanango: Apprehension that 
the increased capacity will hurt prices 
in the internal market.

I hope the inhibition will not be too 
much and I hope that at least the 
forward looking textile industry, 
which ig a pioneer line of industry in 
cur country, will not hesitate to take 
advantage of the oiler of automatic 
looms and will, in spite of the halter 
that was put on them, prove their
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worth and acumen in holding and in
creasing the export market of Indian 
textiles.

I commend the Bill for the con
sideration of the House.

Mr. Spraker: Motion moved.

“That the Bill to provide for 
the levy and collection in certain 
ci i-cl instances of an additional 
duty cf excise on cotton fabrics 
issued out of mills be taken into 
consideration.”

Shri Ranga: Mr. Speaker, I
am sure, nobody would grudge grati
tude to the Government for what they 
have been trying to do in order to 
help our handloom weaving industry 
in our country.

Shri Mahanty (Dhenkanal): On a 
point of information, may we know 
what is the percentage of the total 
number of persons who are engaged in 
weaving? All the while, we are talk
ing of handloom weavers.

Shri Kanungo: The published docu
ments of the Government of India 
give them.

Shri Ranga: If he wanted to ask the 
Minister, he could have waited till I 
finish or he could have done it be
fore 1 got up.

Mr. Speaker: The total population 
of handloom weavers? The Census 
report gives that.

Shri Mahanty: I thought the Minis- 
ter would be able to give it.

Mr. Speaker: Why should the Minis
ter give it.

Shri Mahanty: Hie point I raised is 
not for any frivolous reason. The 
fact is, there is a huge bulk of con
sumers. Their interests have also to 
be taken into consideration. We 
would like to know what is the total 
number of weavers and to what ex
tant they contribute to the national 
wealth of the country.

Mr. Speaker: That can be said with
respect to every Industry. Ail right. 
Hon. Member will have a chance.

Shri B. S. Murthy (Kakinada—Re
served—Sch. Castes): The question
was put by Shri Mahanty to Shri 
Ranga because he thinks that Shri 
Ranga is the accredited leader of the 
weavers.

Shri Ranga: In the Journal of Indus
try and Trade, latest niXmber, which 
my hon. friend must have also 
got, we find that actual registra
tion of handlooms has not yet 
been completed, and there were as 
many as 10,15,878 handlooms which 
were registered till the end of 
June, 1957. If we take that there are 
five people, children and others, in 
each one of these families depending 
on each one of these looms, this alone 
would give more than 50 lakhs of 
people who are dependent on the 
handloom weaving industry.

Sardar Hukam Singh (Bhatinda)- 
Weavers have larger families.

Shri Ranga: They do have. There 
would be as many weavers as there 
are looms.

Shri A. C. Guha (Barasat): A  con
siderable portion of the looms have 
not been registered.

Shri Ranga: Un-completed regis
tration, I said. In many of the States, 
the weavers are unwilling to get 
themselves registered for fear that it 
may lead to some taxation upon their 
looms’ production; in other areas also 
because of the penal provisions made 
for failure to register themselves. Es
pecially in the whole of South India, 
quite a large number of weavers have 
been unwilling to get their loomg re
gistered. We are trying our best 
either to drop these penal provisions 
or if prestige comes in the way of 
their dropping the penal provisions, to 
wink at the penal provisions. If we 
succeed in persuading the Govern
ment to look upon this registration as 
an entirely voluntary process, we may 
be able to get a majority of the 
weavers register their looms. We 
know a» a fact that more than one 
crore of people are depending on the
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handloom weaving industry. All 
these people have got to be protected.
I  am glad that the Government has 
adopted a policy of protecting them.

At the same time, I do not know 
whether the Government is able to 
pursue any particular policy in a 
single-minded manner. The same 
Ministry is responsible for furthering 
the interests of large-scale textile in
dustry, split into two portions there 
again, the spinning side and weaving 
side. The same Ministry is also anx
ious to help those who are interested 
in power looms. My hon. friend, 
somehow, has developed a particular 
fascination and affection for these 
power looms. Therefore, he seems to 
think that he alone is the best possi
ble friend of the weavers, and there
fore, as many as 50,000 power looms 
Bhould be introduced into this country 
in order to replace all these hand- 
looms in our country, so that all these
50,000 power looms would be able to 
produce all the doth produced today 
by the handloom weavers and very 
much more also and enable the so- 
called handloom cloth to compete on 
equal terms with mill made cloth. 
How ho has deceived himself into 
thinking that cloth produced on power 
looms will not be mill made cloth and 
that cloth produced only in the big 
combines alone can be mill made cloth 
is a thing that passes my comprehen
sion. Anyhow, that certainly passes 
the comprehension of one crore of 
people who are employed on the hand
loom industry. Not only that.

There was a Committee known as 
the Karve Committee consisting of 
members and experts. They also 
came to the conclusion that they 
could not agree with Shri Kanungo.

# * * *

In the Statement of Objects and 
Reasons, the hon. Minister has stated, 
and he has confirmed it by his speech, 
that many of these millowners have 
not been able to tafce advantage of 
the opportunity given by the Govern
ment to introduce these automatic 
looms. He says that certain sections, 

the handloom weavers, might 
welcome it, and they do welcome it

But at the same time, the Govern
ment has kept this loophole open. 
Indeed, they provided this opportu
nity, additional opportunity, for the 
mill industry to develop itself, 
to expand itself. They them
selves have estimated that our 
exports of cloth are not looking 
up, and our various Trade Commis
sioners also report that our exports 
to England are coming down, and 
Hong Kong, our biggest competitor, 
is having a big lead over us, and that 
the prospects of increasing our ex- 1 
ports are not very bright. Under the 
circumstances what would be the 
position in our country, when you 
allow all these automatic looms to be 
installed, when you increase the capa
city of our weaving mill industry in 
this country to produce more and 
more cloth. They have themselves 
provided for an additional quota of 
production by the mill industry to the 
tune of 350 million yards.

Shri Kanungo: For export.
Shri Ranga: Solely for export.

When they are not able to export, 
when they wish to sell a portion of it 
within the country they come with 
this Bill, with a penalty. Is it not 
so? I speak subject to correction.

Therefore, it comes to this, that first 
of all they enable them to instai more 
looms with higher capacity for pro
duction. Having done that when the 
mills find themselves in a position of 
larger and larger production and they 
are not able to sell it abroad, they 
would allow these mills to sell that 
surplus production in our country to 
the detriment of the Khadi industry 
and also the handloom industry. That 
is the sum and substance of the whole 
thing. And when they begin to sell 
it in our country, they want to levy 
this excise duty and then say to us: 
“Look here, we are going to make the 
mill cloth more and more costly and 
in chat way penalise them, prevent 
them from selling it. Therefore, why 
have any fear?” Actually, they them
selves admit that the internal level of 
prices is rising.

Mr. Speaker: The object appears to 
be not to prevent the production of

••Expunged as ordered by the Chair.
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additional cloth in mills, but to see 
to it that handloom cloth also is pro
tected. This does not sell cheaper 
than the handloom cloth. Let there 
be more and more production. Fif
teen per cent, is exempt. On any
thing more than 15 per cent, up to 
1960 additional excise duty is payable 
for internal consumption.

Shri Ranga: Actually the point is, 
if we are to argue it from the other 
end, we find that in spite of all these 
complaints made by the millowners, 
as a result of the imposition of these 
excise duties, the prices of cloth are 
going up by leaps and bounds. Ac
tually we find that the mill-made 
cloth has been selling more or less at 
the same price during the last year as 
well as this year, taking into con
sideration, of course the general infla
tion spiral which is pushing up the 
prices of all commodities including 
the manufactured goods also. There
fore, that way it is not really in any 
way helping the handloom weaver. 
It is not in any way increasing the 
capacity of the handloom weaver to 
compete with mill-made cloth, merely 
because of this excise duty. Actually 
it is really getting round the very 
policy of protection that they have 
adopted to help the handloom weaver 
and the Khadi industry. That is one 
of the reasons why, even on an earlier 
occasion when a Bill was brought 
before Parliament, I raised my voice 
against it and warned Government 
about this possibility.

Anyhow, today I find that they want 
to help them to a greater extent, but 
they are raising the excise duty. 
That is all they are doing. 1 cannot 
congratulate them because it is like
ly to nullify the programme that they 
have themselves adopted for the hand- 
4oom weavers.

It is provided here that out of 1,700 
million yards of additional produc
tion that they want to achieve during 
tiie Second Plan, 300 million yards 
have been set apart for Ambar Char- 
kha and 700 million yards for the 
handlftom industry. What is the 
actual position? There are larger

stocks of handloom products today 
which are not being sold. We are 
asking tar more and more assistance 
in selling them. In addition to this, 
if you are going to ask them to pro
duce 700 million yards more of cloth, 
where will be the sales, if they are to 
compete with this additional produc
tion that is going to be permitted to 
the mill industry? Again they turn 
round and say, as their Minister said 
the other day to the Handloom Board, 
that if the handlooms are not prepar
ed to produce all this additional pro
duction that is expected of them, it 
will be diverted to the mill industry. 
That is where the thin end of the 
wedge comeB in.

Here are the handlooms and the 
handloom weavers. They are prepar
ed to produce to their maximum possi
ble capacity, and actually they are 
able to produce now only one-third to 
one-fourth of the full capacity they 
are capable of even according to the 
report submitted by my hon. friend 
Shri Kanungo. And if they were to 
produce to their fullest capacity and 
place at the disposal of the consum
ing public 700 million yards more at 
cloth, how can it be sold and who is 
going to sell it. What we have been 
asking the Government all this time 
to do is to relieve us for God's sake 
of the responsibility of marketing the 
cloth that we produce. You set the 
standards if you so wish, you give us 
the pattern?, the designs and all the 
rest of it, you supply us also the yam 
at reasonable prices, but make your
self responsible for the marketing of 
the cloth.

13.27 hrs

[M r. De p u t y -S peaker in the Choir.)
Sell it to whomsoever you like either 
in this country or abroad. Then we 
would be able to satisfy all your 
demands, and if we are not able to 
produce this 700 million yards more, 
you can take us to task and say that 
that portion of it which we have fail
ed to produce you are going to divert 
to the mill Industry. Are they pre
pared to do thatf
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At present they are not yet prepared 
to do it. I f they are goin? to 
ask the weavers themselves to be res
ponsible for the sale of their cloth, 
as they are obliged to be today, and 
if they are not going to ask their 
Defence Ministry, their Railway 
Ministry and other various States ®n- 
terprises to give special preference to 
handloom cloth and thereby encourage 
the marketing of handloom products, 
it would certainly not be right for 
them to turn round and say that they 
are going to place whatever additional 
production that the handloom weavers 
have failed to achieve at the disposal 
of the mill industry.

Let them be quite clear in their own 
mind as to whether they want to en
courage the handloom industry or 
whether they want to encourage the 
mill industry. I f  they want to 
encourage the mill industry, then 
the country would know what to 
say to the Government. If, on the 
other hand, they wish to encourage 
handloom weaving industry, 1 do not 
want them straightaway to shut all 
the mills that we have today, but let 
them not at least allow any more 
looms to be installed.

Even in those days when the British 
Government was here, during the last 
years of the last v/ar, they had to 
heed the voice of these weavers be
cause of their dependence during the 
war upon handloom weaving produc
tion, and therefore they themselves 
promised to put a ceiling upon the 
licences they would be issuing for the 
installation of new looms. Soon after 
that, our own independent Govern
ment came in, and we requested the 
then Ministers Shri C. Rajagopalachari 
and the late Dr. Mookerjee to stop the 
implementation of those licences. 
They said they could not do that, but 
at the same time, they felt that more 
than half of those licences which had 
already been issued were not going 
to be utilised by the millownen. 
Therefore, the handloom weavers need 
not be afraid of it. Afterwards, not 
being satisfied with the installation of 
the looms that were obtained from 
abroad as a result of the licences that 
were issued during the last stages of

the war or soon after war, now our 
Government comes forward and gives 
them a further opportunity of instal
ling these automatic looms. They 
knew that the textile mill worker*- 
themselves were not so very enthusi
astic about the introduction and instal
lation of these automatic looms, be
cause that would cut down the 
employment for the mill workers. 
Therefore, they would allow these 
things over and above the looms that 
were already there—overaged or 
whatever they are—so that there 
would be employment for a few more 
workers and there would not be any 
unemployment to the existing number 
of workers. That is how you try to 
satisfy the industrial workers, al
though they form only a very small 
percentage of the total number o f  
workers employed in the textile in
dustry as a whole in this country.

But when it came to the handloom 
weavers, you began to say: “We have 
established the Handloom Board, we 
have imposed the cloth excise duty; 
we have also put certain restrictions 
upon mill production of certain variet
ies of cloth. You should be satisfied 
with these. Why do you bother?" 
The real bother comes in because of 
the inability of the handloom weavers 
to sell their cloth. Why are they not 
able to sell their cloth? My hon. 
friend has one standard argument—  
and that if also the usual answer 
given by very many friends—and that 
is that it is because their cost of pro
duction is so very high, their methods 
of production are so very uneconomi
cal, unprogressive, reactionary and alJ 
the rest of it.

Actually, we have been employing a 
sufficient number of experts under the- 
Handloom Board, and also the various 
State Governments have been employ
ing a number of designers, pattern 
makers, implement designers. There 
are a number of research institutes- 
also to improve these various imple
ments. This work of improvement 
has been going on for the last 45 years, 
and with greater tempo during the 
lu t five or six years. Excepting
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for the introduction of the power - 
loom, about which my hon. friend is 
so very keen, every improved im
plement that has been designed till 
now by way of weaving machines, 
warping machines, reeling machines, 
.sizing machines, carding machines 
^md so on, is being introduced and 
used by the weavers themselves. 
They are accepting and utilising them.
I would like my hon. friend to see 
where it is that they are carrying on 
any kind of obstruction at all. On 
the other hand, if these improved im
plements are yet to be introduced in 
certain areas, they must be far outly
ing areas either in Assam or in cer
tain portions of the hon. Minister's 
own State of Orissa or certain distant 
outlying areas of certain other States, 
possibly the hill areas of Andhra and 
Tamilnad. But certainly in Tamilnad, 
Andhra and Malabar, there is not one 
area, one group of villages, in the 
plains which had been approached so 
far by the officers of the State Gov
ernments and also the agents of the 
Handloom Board where you would 
find the handloom weavers unwilling 
to adopt any of these new machines 
and new implements.

Therefore, it cannot be said that 
they are not adopting improved 
methods of production. Even »n re
gard to designs, we have got centres 
now to introduce them. Even in re
gard to patterns, we have got the 
weaves, the warps, the seams etc. 
"For all these things, we also have the 
carding machines, warping machines 
etc. Therefore, it would be unfair 
to level this charge against the 
weavers that they are not adopting 
improved methods and say that that 
is the most important reason why 
.prices are bo very high.

Prices are high, they have got to be 
■high, only for this one specific reason 
that a minimum earning has got to 
’be assured to our weavers. Is that 
■being assured? We would like the 
hon. Minister, the Government as a 
whole and the State Governments also 
*to adopt this policy of fixing some 
particular minimum level of wages

or earnings to be made available to 
our weavers, and thereafter let them 
also fix certain norms of production 
patterns and all those various things. 
Then, if they are not satisfied, they 
can of course ta&e us to task. But 
until then, it would not be fair to go 
on pampering the mill industry and 
giving this kind of encouragement in 
an indirect manner on the specious 
plea that we are so badly in need of 
foreign exchange; therefore, we are 
going to help our mill industry to 
export more and more, and it is for 
that reason that these automatic 
looms are being admitted here, at the 
same time, saying that because you 
people in India are so very rich that 
you are prepared to pay high prices 
for mill cloth....

Mr. Deputy Speaker: 1 am a dis
placed person—not getting rich.

Shri Ranga: These people are very 
rich and are willing to pay high prices 
and so the millowners do not find it 
profitable to export the stuff, although 
we want foreign exchange; and so we 
are going to enable them to sell it in 
this country itself and reap all those 
profits, provided they pay what is 
called this toll gate fee. We do not
want this toll gate fee. We do not
want toll gates, because we know that 
they are not intended to benefit the 
handloom weavers or khadi producers. 
We know that they are only going to 
benefit the millowners. We do not 
want the mill industry which employs 
hardly—I speak subject to correc
tion—6 J lakh people in the whole 
country, including all the subsidiary 
units, to come in the way of the liveli
hood of more than 1 crore of our
handloom weavers. I have done.

Shri T. K. Chandhori (Berham-
pore): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st October, 1M7."

Mr. Deputy-Speaker: Thera are only 
two hours for all the stages of this 
Bill. Therefore, the hon. Member 
shall be brief.
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Shri T, K. Cfeaudhnrl: We saved 
some time in the earlier Bill. That 
may be added to the time for this Bill, 
because this is a very important 
measure concerning -the interests of 
the handloom industry.

Mr. Deputy-Speaker; I have no dis
cretion to increase the time. I f we 
have saved, we have got many other 
things.

Shri T, K. Chaudhari: All right.
The hon. Minister said that the 

measures proposed in this Bill had 
been before the country for nearly a 
year and these have been suggested 
more or less in consultation with the 
interests represented by the textile 
industry. Anyway, so far as the 
broad overall objectives of this Bill 
are concerned, I was under the im
pression that nobody would object to 
them, but after hearing Shri Ranga, 
I have been compelled to change my 
opinion.

I think so far as the objective of in
creasing our export trade in co*ton 
textiles is concerned, the time has 
come when we must give our most 
serious consideration to it. Till 1950, 
we were the largest exporters of 
cotton textiles in the whole world. 
Even now, we retain our position as 
the second largest textile product ex
porter in the world; our position just 
comes after Japan. But due to the 
philosophy of economic obscurantism 
which is guiding the policies of this 
Government, somehow or other our 
industry has been placed in a position 
where we are threatened with a com
plete ouster from the external 
markets.

I will cite certain figures about the 
Volume of our exports. In 1950, it 
was 1120 million yards. In 1951, it came 
down to 823 million yards. In 1952, 
it was 802 million yards and in 1953, 
there was a slight increase and it 
pymno up to 834 million yards. In 1955, 
again, the figure went down to 735 
million yards and last year it was 721 
million yards. Only this year, in the 
first quarter, it has been at the rate of

1000 million yards. But the figures for 
April have gone down and I am not 
very sure that our export position is 
improving.

The latest reports that I have been 
able to secure, the reports of our 
Trade Commissioners, show that 
everywhere we are short of 
facing a losing battle in the cotton 
textile export field. Everywhere we 
are confronted with certain hard facts 
which we cannot just explain away. 
The Volume of world export trade is 
shrinking due to well-known causes 
into which I need not go immediately. 
So far as India is concerned, the 
advent of Japan and the growth of 
new textile industries in the markets 
where there were no indigenous tex
tile industries formerly, is also a 
factor to be taken into account.

Then, there is our own inability to 
compete with new countries which 
are entering these markets, not only 
Japan. Japan, for the last three 
decades, has been one of our principal 
competitors but I find from latest 
official versions that in Iran we find 
competition not only from Japan but 
also from USSR, Hungary and Poland. 
It might be thought that with Iran so 
nearer Russia, that was a natural field 
where Russian exports of consumer 
goods could go. But Jiere is a report 
in the Journal of Industry and Trade, 
a report of our Trade Commissioner 
there and it has been mentioned that 
the last year was marked by substan
tial increase in imports from Japan, 
China, Czechoslovakia, U.S.A., West 
German, and Poland. To new coun
tries Russia and Pakistan entered the 
Malayan Market for the first time. 
The figures are telling.

Take Thailand, for instance. Here 
Japan increased its textile exports 
from 41 million yards in 1952 to 85 
million yards in 1953 and to 116 
million yards in 1954. We increased 
our exports to that country but it 
came up from 1.89 million yards to 
3.47 million yards.

I  have all the figures ready with 
me, but, unfortunately, I do not have 
the time to go into these figures. But
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the facts are very well-known. In 
spite of the fact that we have been 
able to hold our own in the export 
market, particularly, in the natural 
export market spread round-about the 
shores of the Indian ocean, where we 
enjoyed a certain kind of natural ad
vantage, the fact remains that in all 
these markets we are being slowly 
squeezed out.

Even now, as I  have said just now, 
we have held our ground and, perhaps, 
made a little headway; but, others 
have made greater headway and unless 
we look sharp and unless we take 
safety measures for export promotion, 
in the course of the next few years, 
I  think, we will be completely ousted 
from these markets.

So, it is not only from the point of 
view of foreign exchange earning 
alone, which is a very important con
sideration, but also from the point of 
view of maintaining the production 
and employment of the industry at a 
certain level where we can feel 
assured about the economic position of 
the country, that we should look to 
the export aspect of the question.

Unfortunately, the Bill submitted to 
the House by the hon. Minister, Shri 
Kanungo, hardly secures that objec
tive, It is an absolutely negative 
measure. It is no measure for posi
tively going forward and for creating 
incentives for our export trade bo far 
as cotton textile industry is concern
ed. It is as if some Muhammad Tug- 
lakh comes and says : Look here, this 
is to be your quota; we are prepared 
to give you additional looms if you 
want to produce this much for export. 
But if you do not do it then we will 
impose penal duties on you.

I  tin not against securing a certain 
proportion of the market for the hand
loom industry. But, if  we are really 
serious about increasing our share of 
world cotton textile trade, then, this 
negative sort of attitude should be 
totally given up and Government 
should take positive measures to really

foster the export trade in cotton 
textiles. 1 know the hon. Minister 
will immediately say, we have appoin
ted a Cotton Textile Promotion Coun
cil. There are bo many other Coun
cils. I ask him straight, 'Has the 
Cotton Export Promotion Council 
suggested this measure?' Have you 
considered the implications? What 
are you going to do? You have al
ready created a certain situation in 
the market where, in spite of your 
efforts, economic laws are having 
their no export effect You are try
ing to put targets for mill production 
but m spite of the fact , mill produc
tion has already outstripped the targets 
that you had set for it in the First 
and in the Second Five Year Plan. 
You cannot prevent it. You imposed 
all sorts of duties. You unposed them 
in last September; now you are put
ting certain token penal duties on au
tomatic looms. It intrigues me very 
much to find that mill-owners’ associa
tions have not been much perturbed 
although they have had these measures 
before them for the last several 
months. I just came across a letter 
from the Federation of the Indian 
Chambers of Commerce and Industry 
Addressed to the Government. They 
have almost accepted this measure in 
principle, but only suggest certain 
changes here and there. To that 
extent, I am in sympathy with Shri 
Ranga who believe that these light 
penal duties were not going to induce 
the cotton textile magnates to dispose 
of their additional production in 
foreign markets. They have a ready 
market here, and excise duty or no 
excise duty, they will sell here. They 
earn sufficient profit to make it worth 
while to sell them here.

In the Second Plan, they were 
allowed an additional quota of 350 
million yards and in September last 
the government proposed to licence an 
additional 18,000 automatic looms to 
enable the cotton mill industry to 
produce this quota exclusively for 
export purposes. But what are the 
facts? Already this sector has ex
ceeded all the targets set before i t
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In  the First Plan, the quota was 4,700 
million yards. In 1955, the production 
was 0,847 million yards. In 1956 Gov
ernment says that they should produce 
-another 350 million yards for export 
purposes but they have exceeded that 
target also and the production was 
"8,847 million yards. What are you 
£oing to do about this?

Shri Kannngo: That includes hand- 
looms also.

Shri T. K. Chaudhuri: No I am
-quoting from this book—Programmes 
o f  Industrial Development by the 
Planning Commission. At page 343 
these figures are given. At the time 
o f the recent Conference of textile 
m ill interests held in Delhi in July 
1957, they claimed that they had far 
.surpassed the targets set for them in 
the Plan and wanted a change of 
quota and also for a change of the 
relative allotment given to different 
sections of the industry—hand-looms, 
power looms and mill. Howsoever 
people like Shri Ranga may shout or 
lament, assurances were held to the 
mill sector in that Conference. The 
hon. Minister of Commerce and Indus
try assured that Conference on 14th 
July:

“There cannot be any finality 
about statistical predetermination 
of demand and consumption 
targets. The Government of India 
is not wedded to any fixed targets 
of production, whether it is 18.5 
yards per capita or 20 yards per 
capita and does not intend at any 
time to freeze on any particular 
.yardage per capita. Both the 
.overall target of cloth production 
and the targets set for the diffe
rent sectors for this industry, 
namely, mill sector, handloom 
sector and khadi sector will have 
to be constanly reviewed from 
time to time in the light of 
the developments taking place in 
the different sector*."

That is to say, economic facts
.have compelled the Government to
<ome out with this statement Wot
-only economic facts. I  have just 
Acn&mad them. There is  also ja

close inter-relation or integration bet
ween this Government and the cotton 
textile interests of this country 
because the cotton textile interests of 
this country represent a monopoly 
interest. It is the premier national 
industry and the oldest organised 
national industry. The industrial 
development, of capitalist industries 
has taken place in this country on the 
basis of cotton textiles. In spite of all 
your professions of good-will, sympa
thy and so on for the hand-loom in
dustry, you have got a certificate from 
the President of the FICCI, Shri 
Babubhai M. ChinaL He comes from 
the same State as the hon. Minister 
of Commerce and Industry. He said:

"I will be failing in my duty if 
I do not place on record the assis
tance which Government have 
extended to the industry from 
time to time. For instance, the 
National Industrial Development 
Corporation is helping the indus
try to finance its rehabilitation 
and modernisation programme. 
Government have also constituted 
the Export Promotion Council for 
Textiles and financial and other 
assistance to this Council is being 
given. A  Central Wage Board for 
the Cotton Textile Industry, the 
first of its kind, has also been set 
up to evolve a wage structure 
hearing in mind, on the one hand, 
the requirements of social justice, 
and on the other, the needs of the 
industry in a developing econo
my.”

Why this expression of gratitude on 
behalf of the cotton textile industrial 
magnates. Who will believe you when 
it is said that the Government is 
going to impose penal duties 
upon this Industry? It seems 
strange. That is why I said .that I 
felt intrigued when I found that 
the Federation of Indian Chambers of 
Commerce and Industry have written 
to the Government only suggesting 
certain minor amendments how and 
there. They hare only suggested a 
ceiling for the penal duty and soti*' 
ixig moire. Wlqr is it so? Let thb
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country, the people and this Partia- 
ment ask of the Government, why i8 
it that the cotton textile industry, the 
mill ’ industry is so very full of grati
tude? It is simply because they have 
reasons to be grateful

14 fcn.
The Government have created in 

thin country a condition in the market 
where, in spite of all the penal duties— 
these have now become token penal 
duties as our friend Shri Guha point
ed out just now T'T Tf’CSTS’ffl’
anything can be done. Pay a little penal 
duty and everything will be allow
ed But you are threatened with a 
danger. Do not think that things w ill 
go on smoothly. The hon. Minister, 
Shri Kanungo, himself recognises that. 
His sphere of authority or that of 
his chief Shri Desai runs within the 
frontiers of this country, and outside 
the frontiers of this country it is still 
the economic laws that operate and 
the operation of the economic laws 
are slowly ousting you from those 
markets, those markets which may be 
said, natural, ‘markets for India' 
where you so long enjoyed a certain 
natural advantage of geographical 
contiguity and advantage from the 
point of view of raw materials. But, 
now you are slowly going to lose them. 
Do not think that other countries are 
sleeping.

Mr. Deputy-Speaker: I will be care
ful in that respect, but now the hon. 
Member should try to conclude.

Shri T. K. Chaudhuri: I  will be
very brief, Sir.

Mr. Depoty-Speaker: He has already 
taken about half an hour. He can 
very well imagine what it means out 
of the two hours allotted for this 
BilL

Shri T. K. Chaudhuri: Sir, I will con
clude in two minutes. I am nearly 
done. My only purpose in moving 
this circulation motion was to try in 
my own bumble way-—I don’t exag
gerate the importance or the sort of 
vtrength of "my voice—to shake this 
House, to shake the Government

and to shake the country to a certain 
extent out of its complacence.

Shri D. C. Sham* (Gurdaspur): 
Not the Government.

4
Mr. Deputy-Speaker: The hon.

Member there is not shaken,

Shri D. C. Sharma: He has beeni
able to shake the House.

Shri T. K. Chaudhuri: Nobody can 
shake him, he is well buttressed. We 
have created a situation where, how* 
ever much we may like we will not 
be able to buttress the handloom in
dustry any further, and however much, 
we may like we will not increase our 

- foreign exchange- earnings by way o f 
export of our cotton textile products 
if we go the way that we are going 
up till now.

So, I want the hon. Minister, who is- 
one of the constructive thinkers in this 
line, to bring forward a measure- 
which will be a positive measure of 
export promotion, and not a token. 
Mohammed Tughlak—like measure 
just saying ‘‘if you do not export we 
will put a penalty duty of two annas” . 
What does this mean? The Federa
tion of Indian Chambers of Commerce 
and Industry and all the millowner» 
interested in this country have accep
ted the principle of this Bill. They 
have suggested minor amendments 
here and there. That is why I have 
moved this motion for circulation, so- 
that wfe might yetv get a positive 
measure. The laws do not allow me 
to straightaway oppose this Bill, so I  
had to take recourse to this motion 
for circulation.

Mr. Deputy-Speaker: Amendment
- moved:

"That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st October, 1957.”

Shri Mahanty: Mr. Deputy-Speaker 
Sir, so far as r  have been able to- 
foliow the debate, the issue underlying 
the Bill is not an issue between the 
well-being of the weavers vcbHU the;
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interests of the textile milling indus
try, the Ii i m  is not between ittt 
cottage handloom industry and the 
•nlll industry, but the real issue, to me 
it seems, Is between the desirability 
o f laying artificial restraints on a 
reasonable level of consumption and 
the justification for it.

This Bill, there is no doubt about it, 
seeks to lay artificial restraint
on the reasonable level of con
sumption by adducing reasons
the validity of which can be very
seriously doubted. Sir, I invite your 
attention to the Statement of Objects 
and Reasons of this Bill. Therein 
three facts have been Btated. In the 
first place, it has been stated that there 
has been a progressive decline in the 
export of cloth. In the second place, 
it has been stated that there is an 
increase internally in the demand for 
cloth. In the third place, it has been 
stated that increase in production has 
not kept pace with the increase in 
demand. I venture to think that all 
these are not borne out by facts which 
have been stated by the Government 
themselves as early as the 14th of 
last month.

The hon. Minister, Shri Satish 
Chandra, in reply to a question in this 
House an the 14th ot this month stated 
that the production of cloth has been 
increased. He said, production of 
mill-made cloth in the present half of 
the current year was 2,700 million 
yards as against 2,583 million yards 
during the corresponding period last 
year. I am sure this does not include 
the handlooms to which the hon. Min
ister had referred. This is in the 
mill sector that the production of 
cotton textiles has been increased. He 
also stated that, due to low off take 
from the mills since last September 
due to higher prices, in the mills the 
stocks are accumulating.

Here we are presented with a 
phenomenon. TTiere is low off take 
from the mills due to high prices, the 
stocks are accumulating, but due to 
certain other factors over which, 
po«*ibly, the Government may not 
have any control they can’t export all 
this accumulated stock to outside.

Therefore, has he any justification to 
impose an additional excise duty over 
the prevailing rate so as to induce a 
kind of inhibition which will always 
work against the Interests of the con
sumers?

As I was saying, in the Statement of 
Objects and Reasons—if I  were un
charitable enough I would have said 
it ‘a tissue of lies'—when we come to 
the figure of exports we find that 
during January and May 1957 the 
exports of mill-made cotton textiles 
had aggregated to about 392 million 
yards. That means a 24 per cent. 
Increase over exports “during the 
corresponding period last year. There
fore, according to the Government 
figures our production is increasing, 
our exports are Increasing, and what 
is decreasing is the average rate of 
consumption due to high level ol 
prices.

In this context I  would beg of the 
House to consider whether it is fair 
to function in the interests of tne 
weavers alone to impose a further levy 
of excise duty on mill-made cloth and 
bring about a restraint on our con
sumption of cloth, which I think is the 
lowest in the world. When I 
say it is the lowest in the 
world, I would like to give figures. In 
the U.S.A., it is 33.3 lbs. per capita per 
annum. In Western Europe it is 17 
lbs. In India, it is 5 lbs. Even in the 
report of the second Five Year Plan 
this fact has been admitted, namely, 
that the per capita consumption of 
cotton textiles in India is now much 
below the pre-war levels.

In this context, it is time that we 
consider whether we are not going 
to change completely our attitude 
towards this industry, not from the 
weavers’ point of view alone, though 
it is a very important point of view. 
While Shri Ranga was speaking, I  
ventured to intervene for an informa
tion about the total number of weavers 
and what percentage they constitute 
of the total working force in this coun
try. But there was no reply. Only, 
we were given a notional figure of 
about a crore at people who are saJd 
to be dependent on tha hantMoot
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industry. I  have every sympathy for 
that industry, but that industry cannot 
be allowed to prosper, cannot be allow
ed to grow, at the cost of the-rest of 
the crores of Indian consuming popu
lation.

We note from the various reports 
which are regularly sent to us by our 
Trade Commissioners that our exports 
are falling primarily because of the 
fact that Hong Kong has now come up 
in the field; China and Pakistan have 
also come up, and because the middle- 
eastern countries are taking advantage 
of the barter system of economy, and 
the Soviet textiles are finding there 
more easier markets. I would like to 
know from the hon. Minister how, by 
imposing this additional excise duty, 
he is going to set right the falling 
exports of India which is due to tech
nical reasons and not due to any other.

For instance, countries like Canada, 
New Zealand, Cambodia, East Africa, 
Mauritius, Nigeria and Sweden, are 
desirous of getting particular varieties 
of Indian textiles which our mills can-' 
not produce. I wonder why the Gov
ernment does not insist on the mills 
to produce varieties of cotton textiles 
which those countries want of us. Why 
the Government is ready to impose an 
excise duty on the cotton fabrics and 
textiles, the standardised varieties of 
which neither the handloom industry 
can ,produce at a reasonable price nor 
can we get them in the market other
wise? Therefore, as Shri T. K- Chau
dhuri has stated very rightly, this is 
a negative measure. It seeks to attain 
next to nothing. It merely wants to 
penalise consumers for the default of 
the textile industry as a whole. Neither 
it is,going to benefit or better the lot 
of the handloom weavers about whom 
90 much of concern has been expressed 
in this House. With these words, X 
»th constrained to say that I am oppos
ed to the very principles of this Bill 
because these are partial and negative 
measures which are going to achieve 
nothing.

gferi Warior (Trlchur): Mr. Deputy- 
Bpeaker, the Minister, in introducing 
thl* Bill, said that then to aoma Mrt

of contradiction. In reading through 
this Bill and the material available, r  
was rather confused. So, I  thought 
that the confusion is going to be miti
gated. But when the Minister said 
that there is a contradiction involved 
in this Bill, then I am saved, and I 
am happy that I am not alone, a con
fused person.

Mr, Depoty-Speaker: You are in.
company.

Shri Warior: Yes; I am in his com
pany! Now, what is the object of the 
Bill and What is the object of the new 
imposition of the excise duty as a 
penalising measure? The object 
obviously is to encourage export. What 
was the effect of the imposition of this 
excise duty before? We must begin 
from there, and then only we know the 
progress we have made in the produc
tion of cloth and what we have been 
doing in the matter of this imposition 
of excise duty on cotton textiles which 
then also meant enhancing export At 
that time also, the export object've 
was before the Ministry and the Gov
ernment, when the excise duty was 
imposed- So, there is a history behind 
it

Reading through the report of the 
Cotton Textiles Mill-owners’ Associa
tion for 1955-56, I find that the Chaiiv 
man observed as follows:

“Turning to the incidence of the 
new duties, the Chairman said that 
it was unlikely that the consumer 
would be able to bear any part o f 
the burden and in fact it was 
doubtful whether he would be able 
to bear even the existing duty. 
The price of all farm produce has 
gone down considerably during the 
current year and although the 
crops themselves might have bees 
slightly larger than in 19&S, the 
increase in the crops is in no way 
compensated for the reduction of 
the price"

The contention against the impo
sition of an excise duty an cotton f*b- 
xica la mat It directly foes to IncretM 
fce'prie* of * major w aw w r fpoQt
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of the people of the land. When we 
consider this, that it is a major item 
of consumption and the major item of 
expenditure in the daily family bud
get of the 36 or 40 crores of people in 
the country, this tax is a burden. That 
Is the main thing. That is going against 
the principle of the imposition of an 
excise duty of this nature.

But the Finance Minister, sometime 
back here in this House said, when 
Shri Mohamed Imam from Mysore 
stood up and asked why the prices are 
going up, that the prices have not 
gone up and that what Shri Mohamed 
Imam said was not true. The main 
consideration, whether the statistics 
show really a price increase or not is 
not the thing to be gone into, because, 
it will take some more time for us to 
rely upon the Indian statistics and on 
the correct figures shown by them. We 
are o^y in the beginning stage of 
making statistics, I believe. In fact, in 
practice and in reality, this thing is 
tested when you go to the market and 
purchase cotton fabrics. Then you feel 
that you have been charged something 
more. That is the only thing. Statis
tics may prove otherwise. I do not 
know. But actually the peop,le feel 
that the price of cotton fabrics has 
gone up. That is their practical know
ledge about it and that is their 
experience.

The Chairman of the Mill-owners' 
Association, after briefly stating all the 
facts and figures, concludes thus:

“In the circumstances, it was 
open to doubt whether the offtake 
of cloth could be maintained at the 
existing levels if  no extra excise 
duty is levied”.

By this, he has also placed before the 
public and his own associates that the 
Bombay cotton textile industry espe
cially is much affected by this excise 
duty. In fact, the cotton textile indus
try is in a confused state, so to say. 
We cannot clearly infer what exactly 
is the position; because I  come to Ctat 
later and I w ill explain then. The 
Chairman of the Association pleads 
lb tkia way:

"The trading results of 1952-53 
•ad 1953-54 disdooe deficits to the

tune of Rs. 1} crores each year. 
The industry in Bombay alone 
would bear a further burden of 
nearly Rs. 5 crores cm the basis of 
estimates given by him or Rs. 3 
crores as estimated by our Finahce 
Minister".

That was his statement last time, In 
1955-56 report.

Again, in the statement issued by 
the Association at the same time, it is 
also remarked:

“If the duty is passed on to the 
consumer, it will mean hardship 
particularly to the agriculturists 
and the lower class community 
who constitute 80 per cent of the 
population. On the other hand, if 
the mill industries are unable to 
increase the price proportionately, 
many mills will find it extremely 
difficult to keep going. The result 
of any reduction in the offtake of 
cloth is bound to hit the farmer 
again in the shape of reduced price 
of the offtake of cotton and may 
even result in unemployment in 
the industry” .

As a result of these submissions from 
the Mill-owners’ Association, I believe, 
quite rightly the Finance Minister 
annuonced in April, 1956, a reclassifi
cation of the varieties and a reduction 
of excise duties. What was the effect 
of that? Formerly there was a classi
fication. Then they changed it into 3 
classes. Now again the old classifica
tion has been restored, namely, four 
classes—coarse, medium, fine and 
super-fine. The Minister gave the 
reduction more on the fine and super
fine varieties, thereby keeping the 
excise duty on the coarse and medium 
varieties in tact

I  believe that the coarse and medium 
varieties are the real needs of tke 
majority of our people. They wan* 
coarse and medium varieties and not 
the fine or super-fin* varieties. Accord
ing to the mill-owners' report, the total 
production in India is as follows, in 
wrfTHnn yards: Coarse variety—809;

variety—3,684; line variety— 
403 and super-fine variety—336. I w n
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these figures, we see that the majority 
of the people use only the coarse And 
medium variety, because their pur
chasing capacity will be sufficient for 
that much only and not lor the liner 
varieties.

The object of the Bill is said to be 
encouragement of export. I f  the object 
is simply to levy an additional excise 
duty and get so much more money into 
the coffers of the Government, I  have 
no objection on that ground; the objec
tion may come in some other form, that 
is another thing. As it is, if the objec
tive of the Bill is to encourage export, 
then the nature of the export market, 
our traditional markets in the East 
and West, has to be seen. I under
stand from export reports that in these 
markets also, they demand coarse and 
medium varieties more than fine and 
super-fine varieties. There is mention 
about the competition from Hong 
Kong, Russia and China. I have seen 
that in the report of the Textile 
Enquiiy Commission. But I believe it 
is not so much this competition alone. 
There may be competition and it is 
to be expected in foreign markets. But 
it is partly because they do not get the 
varieties they want in their markets 
for their own common people, whose 
purchasing capacity is not much above 
that of our Indian people. Naturally, 
they also expect to get coarse and 
medium varieties. But, because there 
is no centralised policy of production 
in the textile industry, because ot the 
anarchy of production in the textile 
industry, because there is no planned 
production in the textile industry here, 
we are not able to export enough 
coarse and medium varieties.

It is an alarming situation: I  do not 
minimise the impact of that on our 
foreign exchange, because from Rs. 36 
crores, it has dwindled down to some
where about Rs. SO crores. It is In the 
interest of this country and for earn
ing foreign exchange, that export must 
be encouraged. But the method adopt
ed for that is the bullet which hits the 

in this land. Why should 
the Government be so confused in this 
affair? I cannot understand why the

Government should not have a straight 
policy in this matter, a policy framed 
in consultation with the interests con* 
cemed in the textile industry and those 
who are engaged as labourers and 
workmen in that industry.

There is another contention here 
about which I  must speak. The Tex
tile Enquiry Commission has said that 
the per capita consumption has 
increased from 16 yards to 18 yards. 
Those gentlemen on that Commission 
prophesied that the consumption at 18 
yards per capita would be reached only 
in 1961, i.e., by the end of the second 
Plan period. But unhappily or un
luckily or unfortunately, it has been 
reached in 1957 itself. The Govern
ment thinks this is an alarming situa* 
tion. Mr. Mahanty has said that our 
per capita consumption is so poor; it 1* 
only 5 lbs. whereas in the United King
dom it is 30 or more. In so many 
western countries, it is many times 
more

Does the Government want our peo
ple to go back to the old times, the pre- 
1939 period and have only 10 or 12 
yards, or- to the war period, when it 
was only 13 or 14 yards? Is that the 
idea of the Government? If that is 
the idea, we must be told about it. If 
the internal market is rising, if our 
people are consuming more of cloth, 
that means that our people are not so 
half-naked as Miss Catherine Mayo 
mentioned in her despicable book. If 
our people want to have a decent 
standard of clothing, can the Govern
ment go against it? Is that the wish 
of our Government? We are happy 
that now at least our people are having 
a purchasing capacity of 18 yards. That 
is the position really and we want to 
increase it. If we are to be good and 
faithful to our own people, we want 
our people to have more cloth and 
walk about decently dressed. But 1he 
Government is alarmed and It wants 
to curtail this consumption. That Is 
one edge of the sword. They want to 
huge or luxurious. It is not so. It 
curtail it a» i t  the consumption is 00 
the Government has got that idea, X 
am very strongly against 11
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I  do not doubt the veracity or cor
rectness of this figure of 18 yards. Not 
that, but it passes my comprehension, 
“because it is stated that all the cash 
•crops of the agriculturists are now 
fetching only lesser prices. That means 
the purchasing capacity is going down. 
As for the working class, their pur* 
chasing capacity is naturally going 
down. This is so not only with all the 
^working class, but all those employed 
as workers. The living cost of index 
is 440 points. But at the same time, the 
real income has not increased so much. 
Naturally, the relationship between 
the real income of the workers and the 
living cost has widened. Their pur
chasing capacity has gone down. When 
the marketing value of the cash crops 
of the agriculturists has gone down, 
naturally the purchasing capacity of 
the poor peasants and the agricultural 
labourers goes down. When the re
lationship between the real income and 
the living cost is widened, workers’ 
capacity goes down. That is the 
dilemma in which we are placed. How 
is it possible that in the case of SO per 
cent of the people, who are the major 
consumers, the majority of whom are 
workmen and villagers, their capacity 
is going up so as to purchase more 
cloth and how is it that the per capita 
consumption has increased from 16 
yards to 18 yards? That passes my 
comprehension. I think Government 
will have sufficient answers for them 
or sufficient figures for them.

There is another point also I want 
to make before I conclude my submis
sions. H e  mill-owners are not, I 
think, so much worried about this 
industry. I had a casual look at the 
papers; I  did not get much time; I 
casually looked at the financial maga
zines obtainable here. When I  looked 
into them, I found that two or three 
mills—1 can point out the names if you 
want—have made profits—lu ge profits. 
Tor instance, the Mettur Industries in 
the south have declared a dividend of 
42 per cent of their paid up share 
value. Ash oka Mills SO per cent, 
Ambika Mills 60 per cent on the actual 
original paid UP share value. Take 
the Bombay Dyeing and manufactur
in g ....

Shri A. C. Guha: Is it the dividend 
declared in one year or the total divi
dend paid so far.

Shri Warior: Declared in 1858. This 
is given in Commerce. The hon. Mem
ber can refer to that. The Bombay 
Dying and Manufacturing Co., has dec
lared 100 per cent., that is, the original 
share value is Rs. 25. There may be 
a new value, the market value. For 
instance, the bonus shares may be 
added and it may be swelled and 
inflated. Or, the stock exchange may 
be appreciating it and giving more 
value. That is not the question.

Shri A. C. Guha: Wherefrom is the 
hon. Member reading these figures?

Shri Warior: Given in all the finan
cial statistics. Here in the Camp •Lib
rary, you can get Commerce or Capitol 
or Eastern Economist. I have taken it 
from the Commerce. If the hon. Mem
ber is interested, he can refer. What 
I mean is, Rs. 25 was the original paid 
up share. For this, a profit of Rs. 25 
means 100 per cent.

An Hon. Member: What is the share 
value today?

Shri Warior: There are so many 
things. I am not going into all that. 
It may be inflated. Somebody wants 
to bank upon or comer i t  Or they do 
some other tricks. There is so much 
gambling going on. I am not going 
into all that It is difficult for me to 
explain all that It may be Rs. 200 or 
250. A  deferred share of Tatas may 
have co$t Rs. 25. Today it may fetch 
Rs. 1,380 or more. What of that? Sup
pose I am a shareholder. I get a share 
and keep "It in my box. I get Rs. 35 
this year. That means .100 per cent 
There are so many things. I  do not 
want to go into all that. Nor have I 
got them here.

In the same breath, I  want to remind 
that some of the textile mills are also 
closing down. I  have read somewhere 
—I  do not remember where—I have 
taad somewhere that cloth production 
has readied the saturation point here. 
I f  that it a fact, that must be reckoned 
with. Because, we find, at the same 

HwHt, Dm  Sholapur UQls are dosing, la

(Additional Excite 12584
Duty) Bill



12585 Cotton Fabric* 7 SEPTEMBER 1057 (Additional Excise 1258&
Duty) BUI

[Shri Warier]
Bombay, some of the mills are closing. 
In my own area, Sitaram Mills, which 
employed 1,200 men, had closed. 
Another mill employing 800 men had 
also clos^L In some places, mills are 
closing. In other places mills are 
making huge profits. This complex or 
confusing phenomenon in the textile 
industry is there.

What I mean to say is this. Our 
industrialist Member, Shri Somani, 
threw up a challenge, “take up the 
Sholapur mills” . The Kerala Govern
ment has taken two mills and it is 
working them profitably. The profits 
shown by many mills may not be the 
real profit, may not be actual honest 
profit. We know how the mills are 
worked, how the balance sheets are 
prepared, how profit and loss accounts 
are manipulated, how the shareholders 
are duped, how the workers are hum
bugged. We all know these things. 
But, actually is it the saturation point 
that we have reached in the mills? Is 
it on account of that that textile mills 
are one by one closing down? Then, 
all the arguments adduced in support 
of this Bill are wrong, I submit very 
humbly.

Finally, I want to conclude with 
One submission. I f the Government 
wants to export more cloth, the first 
thing they must do is, there must be 
a centralised plan of production. Finer 
varieties are produced as much as 
coarser varieties. Only very rich peo
ple can afford to purchase finer varie
ties. They are not doing that. With 
regard to surplus also, I have some 
figures here:—
Coarse variety, export, 185 mil. yds. 
Medium variety, export 634 mil. yds. 
Fine variety, export, 78 m il yds. 
Superfine variety, export, 24 m il yds., 
a very meagre and small amount

When balances after export are 
struck, you will find that the coarser 
and medium varieties are much less 

the exportable, dutiable balances,
I  The coarse, medium, fine and
superfine varieties are respectively. 
124, WS2, fM  and 812 million yards. 
Ceam  variety is only >24 million 
yards dutiable. That it  tar export. 
WlMD that la K» vk it is the position

of the fine variety? It Is 385 million 
yards. This is the position. Nobody 
wants fine and superfine varieties. 
Government is willing to giv^ excise 
duty concessions in order to more 
exports. We want more coarser varie
ties and medium varieties. For that*, 
we must reduce the duty on coarser 
varieties, and put this burden on the 
fine and superfine varieties.

Another point I want to make In this. 
I find that there is so much disparity 
between British imports and non- 
British imports.

Mr. Depnty-Speaker: The hon. Mem
ber has twice concluded.

Shri Warior: I am concluding my 
submission. The subject is so wide.

Mr. Deputy-Speaker: He has closed 
his papers twice and he has re-opened. 
I am afraid he will have to conclude.

Shri Warior: A  suitable machinery 
must be created to check up the 
entire working of this vast industry. 
That is one suggestion. Profits also 
must be controlled. The prices also 
must be brought to the level of the 
purchasing capacity of otifr people, so 
that, these prices at the same time, 
will be able to meet foreign competi
tion in our traditional markets. For 
that also, there is no policy. That is 
my contention. That is my humble 
submission. There is no clear-cut 
policy of export aBd internal 
consumption with the Government 
Out of its confusion, out of its own 
contradiction, as the Minister was 
willing to tell us, the Government has 
imposed this duty. This, I  fear, will 
only go against our own people, our 
own poor people who are now able to 
purchase a few yards of cloth, and 
dress themselves. This would increase 
the prices to the detriment of  internal 
conumers. I think that this BUI must 
be revised and I appeal to the Gov
ernment to revise this Bill.

14 39 hr*.
8hri A. 0. Gvka: Sir, I do not like 

to take much of the Sou of A s  
House.
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Mr. Depaty-Speaker: I shall be 
grateful.

Shri A, C. Golu; it  is good that our 
textile goods are now being exported 
and we may stand the second or third 
exporter of textile goods. That is a 
welcome thing, and we should all try 
to encourage exports. This Bill Is 
also intended to encourage exports.

The difficulty is that internal 
consumption has gone up. It is not a 
question of asking our people to go 
back to nature or the 1039 stage as 
some members have apprehened, but 
really we have to take into considera
tion the production before we can 
allow internal consumption, and we 
should also take into consideration 
the necessity of exporting textile 
goods. From that point of view I 
generally support the proposal to 
increase the productive capacity of 
the mills by 350 million yards.

Some apprehensions have been 
expressed about the handloom indus
try. I think this Bill does not as 
such affect the handloom industry. 
That was more the case with the 
previous Bill. This BUI is particularly 
intended to foster exports and also 
Increase our production. But I have 
my own doubts about this penalty 
clause.

As I have stated in the case of the 
other Bill, I  do not like this method 
of issuing some directive by Govern
ment or passing a law by this House 
and then allowing the business com
munity to infringe the provisions of 
the law or the Government directive 
simply by paying a small penalty. 
Apart from the ethical point of view, 
from the social point of view also, I 
consider this method somewhat, 
reprehensible. It  encourages the 
psychology of breaking the Govern
ment orders, of infringing Govern
ment orders and of violating the 
provision* of this Bill. This is an 
Insult1 to this House. H u  Act is 
passed by this Bouse, and *t the same 
time we tty: well, you. tan Infringe 
the orders passed under this Act 
provided you pay a certain penalty;

If the Governmght feeLt that ft" 
certain quota has to be fixed out at 
this 350 million yards, or out of the 
total production of the cotton mill%, 
for export, I think the Government, 
should strictly adhere to that and 
should not make it in any way flexible 
for the industry to violate the Gov
ernment order, to infringe the under
lying principle of the Act passed by 
this House. I still request the hon. 
Minister to consider this Bill from 
that point of view.

Whenever the Government finds it 
necessary to increase the quota for 
internal consumption, they can do it 
by a Gazette notification or by issuing 
some directions, but I  do no like this 
backdoor method of allowing the 
trade and industry to violate the 
underlying principles of the 
passed by this House.

I have nothing much more to say.
I wish only to refer to some remarks 
made by some hon. Members. As I 
have stated I am a critic of this Bill,
I consider this to be a wrong measure 
from the ethical and social points o f 
view, but still certain remarks made 
by some Members may not be quite 
correct. Some chamber of Commerce 
thanking the Government for certain 
measures does not mean that the 
Government has been acting accord
ing to the wishes of that chamber of 
CommeFce. The Government has been 
trying to foster industries. So, the 
chambers of commerce of the different 
regions and the Federation of' 
Chambers of Commerce and Industry 
should be thankful to Government for 
the measures taken in general. I  
think that should not be construed to 
mean that the Government have been 
doing something just to please them 
or to satisfy them or acting according 
to their dictates and wishes.

With these remarks I conclude, but 
I  again wish to'Bby that this penalty 
provision in the Bill is not justfiabl* 
from any point of view. It does not 
give us any revenue, we may get fc 
paltry sum, and it adds to administra
tive HHHgnlHa*. When I say that Ik 
*dds to administrative difficulties, r
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Pandit Thtkar Das Bhargava: Sir, 
:say so with some personal experience. 
It also generates a bad social 
psychology which the Government 
should not encourage.

Shri Naushir Bharueha (East 
Khandesh): In the Statement of
■Objects and Reasons certain facts 
.have been mentioned and I should 
like to ask the hon. Minister in 
charge as to how these facts have 
crept in. It has been stated that 
increase in production has not kept 
pace with the increase in demand. 
May I tell him that according to the 
statistics from the Millowners’ Asso
ciation nearly 000,000 bales of cloth 
are in stock with the mills in their 
godowns, which have either not been 
sold or not taken delivery of.

Sir, There is a rival speech along 
with mine in the House.

Mr. Deputy-Speaker: I am very 
6orry to note that. Order, order.

Shri Naushir Bharucha: I should 
therefore, lik£ to know how these 
facte can be reconciled. Even the 
hon. Minister Shri Manubhai Shah 
stated that the accumulated stock of 
■cloth was over 300,000 bales. There
fore, this statement requires to be 
-clarified.

So far as the scheme of the Bill is 
-concerned, the mills are also 
recognised in groups, and clause 3 
provides for fixing the export quota 
o f each mill or group of mills and 
lays down certain criteria for fixing 
such quota. These quotas are fixed in 
relation to a particular relevant 
period which the mill owner is left to 
•choose, and naturally the mill owner 
will choose the year that is most 
favourable to him.

The criteria for fixing the quotas 
are the quantity of cotton fabrics 
-exported during the relevant period 
and the quantity normally expected 
to  be produced by new looms installed 
since February 1957. There is also 
provision for varying such quota. 
•Clause 4 provides for the levy of an 
additional excise duty.

Two points arise. What Is I f  exactly 
that the Government desire to 
achieve by this Bill? What is the 
principle underlying it? Do Govern
ment want the maximum "fexports In 
which case why a floor figure has been 
prescribed for production by mills, 
no mill being permitted to short-fali 
below this, in which case also the 
ceiling of 350 million y&ds fixed for 
exports becomes illogical. Or is it the 
intention of Government that tHe 
particular overall export quota should 
not be exceeded in which case why 
penalise the millowners for Bhort 
falls?

It is not very clear as to what is it 
that the Government want to do. If 
they want to encourage exports, then 
why do they fix 350 million yards as 
the upper limit? I f  they want to dis
courage them, why penalise the miU- 
owners for the shortfall? It is true 
the hon. Minister said that this Bill is 
contradictory. It is not only contra
dictory; it is illogical. The Govern
ment must make up their mind whe
ther they want to encourage or dis
courage exports. If they want to 
encourage exports, they Should not 
put the ceiling of 350 million yards 
I f  they want to discourage exports, 
then let them not punish the mill
owners.

Under clause 4, what is the penalty 
for breaking the laws? An additional 
excise duty. It is in addition to the 
prevailing duty—a penal duty. What 
will actually happen is this. No mill- 
owner will be fool enough to break 
the law unless it pays him to do 
so. He will calculate first the cost of 
producing the cloth, the cost of the 
excise duty plus the pefltfties—all of 
which can be passed on to the 
consumer. He is not such a fool as 
to break the law if it does not pay. 
And enough loopholes have been left 
in the Bill to induce him to break the 
law and produce the excess.

I submit the Government should 
TnqV«> up their mind as to what they 
want to do and accordingly the Bill 
should be altered.
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“An artificial crisis was created 
and it was argued that at no time 
in the history had stocks of cloth 
with mills been so low” .

?rnr *r ^  wjt ^ rit ^ :

"and the trade is now complain
ing of stocks accumulating".
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‘In  the context of widespread 
growing unemployment, a pro- 
fwaane of technical advance w h l^  
displaces such a large number of 
persons without providing alter-
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native jobs for them, can hardly 
be seriously considered, for the 
purpose of the Second Five Year 
Plan, the central objective of 
which is to create employment 
opportunities to the maximum 
extent possible”.

JTf!T 3 V . * r d »  i p *  T O  f o r e  
«fTC# | W t^ fzV  &TPC
ftnr 1 *mr*r ĝ rr $ fa  * t r  

#  v f t *  qrcte $. f q ^

# w t v fe v  <jrt m  1 w ^ fr  
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«rr^ft ?fr ^ t t  ?m r t  1 v t k

^  ^  irsrn; qnhrfev 5TRT ^^vT^IRr 

^o® 1

kptt %vrft m  sm t a i^ r
«Pt T̂T apr# % q<mtg ^

W t^IT
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t qfas <ST?*T ^

>f t̂ *nn «n afa^r *rr  ̂ wzwft 
srsr ^  aR r̂dr i  «ftr aft 

Tp$irv#i f  Tt jfrf% 3»rnr?: ^ R f r  

t  '
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?ft FT T?cf1 I  \
x m  %^£T % ^ ^

iTF*m Trft aft#iT fa  5*T fit 
mffq- xjtr

$fnnRi?T 1 ^

n im  ?ft w t  t̂rt <P5 f»t 1 

qt fa  &  HT5T 30 TfT
VTfr #btr «At  v r f^ n  s if^ jr

<w
qntT 'Wrt frt ^T?T V^TT ^

«fT7 f* ta r a ? r  n r  no f ^ ’T’T *n r
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s w w  wrror * f  ^  %

Ttfr « i w i  t o  v t wfp? 1 

^  *TTCt 5T̂ f ?rft? ^ T T  I  I 
m w  *t * im  *1% 3ft t , *

? "  ĴPl* '3  ̂̂ t T̂TtVTT TTrTT
# S it*  ^  5 I %TR 
5TRT*ft *TT5t *TT frcjrq- % f>q?

^  ^rff t o f  v fifv  ftnr
*  3ft W J T  <TST p t f  I ,  ^  apq^f %
t o  *rr v 4 t f ^ f r  v »t fTgrr $

?ftT *T ?ft ^  VTTT 5T»̂ T
1 1 ?rRTT̂ r fw R , p i ^ t 

WT*ft f*TW *PT ?r̂ TT $'T?7 ^  ^  vtftRT

v *m  |  *r\r w t «pm w  ^mrf *t 
tttw srrn^ w f*r*T t o  f t  

t  t r ^ T  f o e r  % *ft»ff # ^  q^n ^ jtt
f*WT I TO <fTT % STPHfr-

VPT^l’T ^ I ,H»idi *TH,- î1 îm î*T ;T̂ t 
T^t ^ 1 5ft T O ?  %

^SM ^  f ,  f^M 7% V*TT»T
*Ft «Ft » # r  ^

^  5«TKT HFRT 5 , ?*T

w k t  «Pt *trh arr̂ r f ,  x m  %*r
T̂rT Vt TO^R 5pt *Ftfa$l eft Xtf 

*Tt * vt *j?r ^ rr 1

5iv ?w fa ro  «ft s « r t  £, ^rrt 

’ nRfr fa  *Pr *urnw
*r  fa a #  *ft»ff < t̂ v n r  fw^cfT facr# 
^fni to   ̂ inrr f  i ^  w 
ip rrrr aft ?r<t^T r ^ r  t ,  ^  v a fW  |  1 
I f KUM ^ U T O  «Ptjt # fl^TfT 

flTUT ft? *  afar m *  ?<T-
5, 3ft ?m r^  ?, 

t  jrrqr mw % o*rwr n #  $  \
•Vftf TR  |f^TT % im tM

%wr tTOT I, ?ft ̂ ET 3HBR ̂  5TW 
Vt»ff i t ^ f i r a  I <TTf-

’rt^t «wrt »rf, ?ft ?nrnx fj?r 
^  »rf 1 tjOT ?nwT w  ftp 'n^tor
n m  «J*¥ trfiRnr ^  ^  ^  %

<f^ cf r̂ i t r M  ^t v w  f^Rrr 
*r ?  w  i n n  ftp  ^  a r r r r  s r r f  # e ftw  

^r?n(t ^it 1 w n ; *rr^f v t ^  

v$&  i ^ r  q' ^  »n? i
JfTRR ^  ^R# * t  Vtftt51 

^ T ? f t  =5TTf^ f«F> ^ r  m m  H  «PT*T ^

^ r  ?ft»r 5— f e w  ^  ^  ^
FT ^  W  f  P T  fTMcfT % I

^  f iR vrr^ tfrj ^  ?rm % n m  

*rrr % t A *r? T^rr = ^ rr  5 fa  * r  
^t ^efftr *frd? t o  v m  far? in $  

^ft 1 spk 
?jtt?t if'Wftd tth t % ?ft ^t fjqrr 

r̂nr fRn- 1, t o  wif<iit ^  ^
ipt ^ fw r fv  fy^ T  ^

%f<R t^S5  ^\, w  vt, qr^w r
v t  ^  M -w tF fb n  ^ 5  v t ?T̂ PFt 
^t «fw  ^ffr w  % ^{jj ^ tt  vnr 1 n̂inr 

qn ^  jftsrT c# J T T t^ ft^ f^ ,T O ^ w t 
fjrftPT  ̂ t, TO ^  fw?T ffcz? *
aĵ er 3ftr %■ ^rmiT ^  %ftr fa  

^  «r? ^ r  fa  \ ?r Tt—  
t?t ^t| f ? t ,  «rr? r^  5> *tr «tt?tc 

^ r f  ^ — T^ify fan 1 ??rv ^

^  tr*r v ’ptt w t t  1 ^  ^  f^q-
f a r  tn p  ^ f t  5ITZT, ^  T O  n  5 * n t

T*rr ^t r̂ nr ^nr 1 **rt v r fr r t  r̂t 
^T tRPT ^ fn  1 v*s *  4 jt?

^ng’tr fa  f ?  w  wrt if  srrrar d ^ v r a  
v ^ f t  tftr. ^  ? n r5 p r < n f W t

?rm  ^rrrt ^ r f^ , f^?-
??rR ^  ^ f t  vt 5fRwfiR «r=etr jfr 1

Shri Euifa: I  wish to offer a
personal explanation. 1 want to 
apologize to the House as well as to 
my hon. friend, Shri Kanungo tor 
the harsh things which I never 
thought that I would ever say at all 
but which escaped from my lips. 1
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am extremely sorry and I would 
request your permission to withdraw 
them,

Shri A. C. Guha: They have been 
deleted.

Shri Ranga: Apart from deletion, a 
senior Member like me should not 
have allowed himself to say such 
things. Therefore, I wish to express 
my regret and I am glad that........

Mr. Deputy-Speaker: There was 
some motion or some suggestion that 
these remarks may be removed 
Perhaps, they Jwere removed. The 
Minister had expressed sorrow at 
what had escaped from his lips and 
Shri Ranga had not done that at that 
time. He is doing it now. Perhaps, 
the remarks have been expunged 
already.

Shri Shankaraiaya: I wqnt to say a 
few words........

Mr. Depnty-Speaker: There is no 
time. I have already spent all the 
time that we had for all the stages of 
the discussion.

Shri Shankaraiaya (Mysore): I
wish to say something on behalf of 
the weavers.

Mr. Deputy-Speaker: I had no
impression that weavers had not been 
represented. Otherwise, I would have 
accommodated the hon. Member.

Shri Kanungo: Sir, at the outset, I 
must apologize to you and through 
you to Prof. Ranga for anything that 
I might have said. As a matter of 
fact, my personal relations with Shri 
Ranga are such that he is at liberty 
to tell me anything........

An Hon. Member: Outside the
House.

Shri Kanungo:.. outside the House.

My task has been made very easy 
by the very lucid and clear exposition 
o f the problems by my hon. friend 
opposite, Shri T. K. Chaudhuri. I do

not want to burden the records fay 
a repetition of those things.

The plain fact which stares us in 
the face is that we are going to lose 
the entire export market which w »  
had obtained by the adventitious cir
cumstances of the last War unless we 
are able to offer goods at prices- 
which will be acceptable to the world 
and of a quality which can compete 
with others. Shri Chaudhuri has also- 
mentioned, and some other speakers- 
also, that as long as the internal 
market offers attractive prices, manu
facturers and trade will not be 
inclined to explore the export markets 
and make efforts for that. The logical 
conclusion is that if the internal 
supply could be available at lower 
prices—and it could be available o f 
lower prices if you increase the 
installed capacity—if the freezing of 
installed capacity is removed. Once 
it is done it is possible that internal 
prices may come down. In those 
circumstances, the inducement for 
export may be greater. Why that 
cannot be done is another matter. 
From Shri Jadhav’s contention it
flows that if adequate quantity is
available, w » can expand our export 
markets; it is not an assessment of 
the whole situation. Apart from the 
price factor, the technique of produc
tion has advanced in other countries 
and unless we adopt similar tech
niques or, at any rate, our end pro
duct is of the quality comparable to 
others, we do not have a chance of 
retaining our markets.

The internal markets have to De
regulated because of factors which 
are known to everybody. I confess 
that, to a certain extent, there are 
contradictions in our policy. At *
certain stage in the economic history 
of every nation, it has to take prag
matic decisions which may offend the 
economic laws of the purists. Bo, 
certain amount of contradictions are 
inherent in the economic history 
which we cannot escape. It we take 
intelligent decisions in the transitional 
stage, then we progress; it we do not* 
we sink.
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In this period, my friend, Shri 
Guha, objects to fiscal regulation of 
trade

Shri A. C. Guha: I have never 
objected to fiscal regulation of trade. 
That .control must be there. What 1 
object is this. You have put certain 
restrictions. Then, again, you are 
putting nominal penalties so that they 
may violate those restrictions.

Shri Kwango: These are fiscal
regulations. We put a duty to regu
late exports and imports; we put 
an excise duty to regulate production 
and sales and all that. These are 
fiscal measures and are to be judged 
oy the results. We expect that when 
the 18,000 looms go into production, 
they will be so inhibited as to be 
diverted and channellised to exports. 
Then, it was asked, what is the 
special signification of this 350 million 
yards? We hope that the goods pro
duced by these automatic looms will 
be such in quality that they can com
pete with foreign products. These are 
the anticipations and I hope the 
measures that we take would result 
In that.

Shri T. K. Chaudhuri said that these 
were not adequate. I confess. But, 
we have to compete with the economic 
organisation and economic production 
of more advanced countries which 
have made considerable progress in 
this industry. That is an issue which 
we have to face. But, I believe that 
we will not continue very long like 
that. Once we are able to get over 
the period of transition, we will get 
over that contradiction also.

Exports are a factor which do not 
lend themselves to regulation by any 
one country. Shri T. K. Chaudhuri 
made It clear and I entirely agree 
with him. Our main consideration is 
the stabilisation of our entire economy 
of which textile industry is an import
ant part The purpose of this legis
lation is to induce goods to be pro
duced by the additional capacity and 
we hope they will be channelled for 
export We think that this hope win 
be realised.

Conditions are changing and may 
continue to change. If they change, 
we will come before the House for 
modifying this measure.

Shri Bharucha asked: why thi*
target of 380 million tons; why not 
leave it open? In this Bill nothing is 
mentioned. We will be only too glad, 
along with Shri Bharucha, If it la 
possible to increase our exports over 
1,000 million yards not only by 850 
million yards but by 3,500 million 
yards. But, condition)! being what 
they are, this is the quantum that 
has been worked out on the basis of 
the production of 18,000 looms. We 
will be happy if we achieve that 
target. But, it is hedged in with so 
many restrictions and conditions, 
which are again very necessary in 
the present circumstances.

As Shri Chaudhuri has made it 
abundantly clear, oner we lose our 
export markets, it is difficult to regain 
them. We have to do a little bit of 
tight rope walking under existing 
conditions. I hope that, if conditions 
move as we anticipate them—they are 
moving since September 1956 more or 
less not exactly as we expected—there 
may be an improvement in the situa
tion. No progress, particularly indus
trial progress, can be arithmetically 
judged. If our anticipations are right 
then we hope that the policy will 
work as expected. If they don’t, 
then we will have to take more vigo
rous measures.

Apart from that as Shri T. K. 
Chaudhuri has mentioned, more vigo
rous measures are necessary, and 
certainly, we are taking them. But 
the fundamental fact is to produce 
goods at a cheaper price and of a 
quality which will compete with 
others. I am afraid, under the .pre
sent circumstances, we are at fault 
But, I hope, when the House, includ
ing Shri Ranga, realise the conditions 
as they are then most of the regu
latory provisions wil' be eliminated.

Here again, my personal belief is 
the same as that of Shri Jadhav, that 
with the skill available with our
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weavers it is possible to produce in 
a decentralised way goods—may not 
be the best goods but quite good 
goods—at prices which will be attrac
tive not only in the internal market 
but in the external market. But 
that has not yet been done, because 
in a democratic country it is not only 
the numbers that count but the condi
tions and factors of social justice also.

Shri P. R. Patel (Mehsana): How
many years will it take?

Shri Kanungo: I  wish it takes place 
quickly enough, but it all depends 
upon the bulk of our population 
making up their minds and I won’t 
say obscurantist, thought but, their 
rigid thoughts being relaxed I  per
sonally believe that it js possible to 
produce goods not with tne highest 
of techniques, organisation and equip
ment but merely with equipment 
also.

Therefore, I shali not attempt to 
go into the many argunent: which 
have been advanced by many of the 
speakers, particularly with : c-gard to 
the interests of the h«ndloom 
weavers, because those principles 
have been discussed many times here. 
As far as I am concerned, I look to 
the interests of tne weavers <*nd not 
to the particular tool. I am not par
ticular about power loom, automatic 
loom or semi-automatic loom; I am 
interested in the weavers, I hope 
that the policies which we are follow
ing now will result in the weaver 
finding his own place in the economic 
set-up of our country

As far as this particular Bill is 
concerned, its limited purpose is to 
use fiscal measures to inhibit the 
tendency of the trad** and manufac
turers to unload the production into 
the internal market, and thu? canalise 
the products to the external markets. 
I hope our anticipations will mate
rialise.

Sir, with these words I commend 
the motion for consideration of this 
BiD.

Mr. Deputy-Speaker: First I shall 
put the motion for circulation* serial 
No. IS, by Shri T. K. Cha.idhuri to 
the vote of the House. -

Shri T. K. Chaudhuri: I do not
press i t

The amendment was, by leave, 
withdrawn.

Mr. Depnty-Speaker: The question
is;

“That the Bill to provide for 
the levy and collection in certain 
circumstances of an additional 
duty of excise on cotton fabrics 
issued out of mijls, be taken into 
consideration.”

The motion was adopted.

Clause 2—  (Definition•)

Mr. Deputy-Speaker: We shall now 
take up the clause-by-clause consi
deration. We have discussed it suffi
ciently. If the hon. Members agree 
I shall put them to the vote of the 
House without much discussion. There 
are no amendments to clause 2 The 
question is

‘That clause 2 stands part ot 
the Bill."

The motion toofi adopted.

Clause 2 was added to the Bill.

Clause 3.— ( Export Quota)

Mr. Depaty-Speaker: What are the 
amendments that hon. Members 
would like to move to this clause?

Shri P. R. Patel (Mehsana): Sir, I 
beg to move:

Page 2, line 12—

after “quantity" insert “not 
less than 25 per cent of the total 
production by the mill or group
of mills” .
Shri Jadhav: I beg to move:
(i) Page 2—

for lines 16 to 34, substitute:
"the quantity of cotton fabrics 

exported by such mill or group
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of mills during the three yews 
commencing on the 1st day of 
April, 1958. and ending with the 
31st day of March, 1950."

(ii) Page 2, line 17—

(i) after “during the'* insert-.

“three years commencing on 
the 1st day of April, 1953, and 
ending with the 31st day of March, 
IBM".

(ii) omit “relevant period” .

(ill) Page 2 -
omit lines 35 to 89.

(iv ) Page 3— 
omit lines 1 to 17.

Shri A  C. Guha: Sir, I beg to move:

(i) Page 2, lines 11 and 12—
omit “or by any group of mills 

under a common owner”.

(ii) Page 2, lines 16 and 17— 
omit "or group of mills".

(iii) Page 2, line 19— 
omit “or group of mills”.

(iv ) Page 2, lines 25 and 26— 
omit “or group of mills".

(v ) Page 2, line 28— 
omit “or group of mills” .

(v i) Page 2, lines 38 and 39— 
omit “or group of mills” .

Mr. Deputy-Speaker: All these
amendments are before the House. 
Shri "A. C. Guha has already spoken 
on his amendments.

Shri A. C. Guha: Yes, they are all 
seeking to delete the words "group 
of mills”.

Shri P. R. Patel: Sir, with your 
permission I will say a few words 
about this. My submission is only that 
the purpose of the Bill is not going 
to be served unless the mills are 
obliged to export a certain percentage 
of tfce production. Looking at the 
Statement of Objects and Reasons, I

come to only one conclusion, that 
even though there had been increase 
in production by mills there had been 
decrease in export. The reasons given 
in the. Statement of Objects and 
Reasons is that there are Ugh prices 
at home and our millowners are not 
able to fetch the price outside as they 
fetch in the home market So, natu
rally, if they get very good prices at 
home it would not be hard for them 
to pay six, nine or twelve naye paise 
per yard and sell their goods here. 
Therefore, the result would be that 
there will be increase in our produc
tion by about 350 million yards—we 
are going to introduce automatic 
looms, we are going to have improved 
techniques and all that, and after 
these are introduced there will be 
increase in production—and if there 
is no condition on the ihill manufac
turers that a certain quota of their 
production should be exported that 
will mean a heavy burden on the 
country. Therefore, my submission 
through my amendment is that the 
exports should not be less than 25 
per cent of the production.

Secondly, if we do not' do it, then 
the additional cloth will be coming 
in the home market and it will 
adversely affect our handloom indus
try. On one side we are trying our 
best to survive the home industry, 
we are giving subsidies and other 
things and, on the other side, if this 
additional quota is allowed to come 
into the home market then I  think 
■ve shall be ruining our home 
industry.

Therefore, my submission Is that the 
ilovemment should consider and 
decide that the quota should not be 
less than 25 per cent of the produc
tion. The penalty clause should be 
such that the manufacturers may be 
obliged to export goods outside the 
country and may not sell in the 
country; otherwise, we do rather a 
favour to them, that is my impression.

Shri Katnmge: I would merely 
mention that by fixing quotas and 
permitting things to be exported and 
all that, we cannot force the importer
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In other countries to buy things. To 
have a flat rats of, say, 20 per cent or 
35 per cent of the production of the 
mills is aUo unrealistic because the 
goods have to be according to the 
taste and demands of the importer in 
other countries.

Shri P. B. Patel: They may'export 
at any price?

Shri Kanongo: It is not so simple. 
As a matter of fact, where exports 
are concerned, we not only reduce it 
by 20 per cent but we insist upon the 
performance of 100 per cent of the 
present exports plus additional 
exports which to my mind is a very 
harsh thing. This being a fiscal 
measure, I hope it gives enough 
elbow-room for changing conditions— 
as conditions change in the Internal 
as well as external market The fact 
that we are being put out of the 
external market is not because we 
are not allowing things to be sold 
and not because of the international 
prices alone, but because the prices 
which our competitors are offering in 
the export markets are much lower 
than ours, compared to the qualities. 
Sos firstly, we must improve the 
qualities, and secondly, we must offer 
the things at prices which are in 
competition with others. Therefore, I 
am not in a position to accept the 
amendments.

Mr. Deputy-Speaker: So, I shall
now put the amendments to the vote 
of the House. The question is:

Page 2, line 12—

after “quantity" insert "not less 
than 25 per cent of the total pro
duction by the mill or group of 
mill*”.

The motion was negatived.

Mr. Dep*ty-Speaker: The question
is:

Pxge i —
for tines 16 to 34, substitute:

“the quantity of cotton fabrics 
exported foy such mill or group of

X>k*V) stn

mills during the three yean eoa- 
mencing on the ' 1st day of April, 
1953, and ending with the 31st 
day of March, 1956”.

The motion was negatived.

Mr. Depvty-Speaker: The question
is:

Page 2, line 17—
(i) after "during the" insert:

"three years commencing on 
the 1st day of April, 1953, and 
ending with the 31st day of
M a r c h , 1956".

(ii) omit “relevant period''.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2— 
omit lines 35 to 39.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

P a g e  3—  
omit lines 1 to 17.

T h e  motion was negatived.

Mr. Deputy-Speaker; The question
is

Page 2, lines 11 and 12,—
omit “or by any group of mills 

under a common owner” .
The motion was negatived.

Mr. Deputy-Speaker: The question
is-

Page 2, lines 16 and 17— 
omit “or group of mills'*.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, line 19— 
omit “or group of mlBsH.

The motion toot negatived.
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M r.1 Depaty-Speaker: Th« question 
is:

Page 2, lines 26 and 26— 
omit "or group of mills".

The motion tow negatived.

Mr. Depaty-Speaker: The question 
is:

Page 2, line 28— 

omit “or group of mills".

The motion was negatived.

Mr. Depaty-Speaker: The question
is:

Page 2, lines 38 and 39— 

omit “or group of mills".

The motion was negatived.

Mr. Depaty-Speaker: The question
is:

‘That clause 3 stand part of
the Bill".

The motion was adopted.

Clause 3 was added to the Bill.

Clauses 4, 5 and 6 were added to 
the Bill.

Mr. Deputy-Speaker: I now come
to the Schedule.

Shri P. R. Patel: I have amend
ments.

Mr. Depaty-Speaker: All amend
ments of the hon. Member are out of 
order.

Shri A. C. Guha: I beg to move:

(i) Page 5 -

fo r lines 8 to 16, substitute:

“ (b) where the said quantity 
exceeds 5 per cent of the export 
quota but does not exceed 10 per
ceot thereof:...............Nine naye
paite per square yard."

(ii) Page 5, for lines 19 to 27, 
substitute:

“ (i) on the quantity which 
does not exceed 10 per cent of
the export quota........ Nine naye
paise per square yard.”

These are my two amendments to 
the Schedule.

Mr. Deputy*Speaker: 1 shall put
them to the vote of the House.

Shri A. C. Guha: I want to speak 
on them for a minute.

Mr. Depaty-Speaker: He has said
enough. I shall put them to the 
vote. The question is:

Page 5—

/or lines 8 to 16, substitute:

“ (b) where the said quantity 
exceeds 5 per cent of the export 
quota but does not exceed 10 per
cent, thereof:........  Nine naye
paise per square yard."

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

Page 5—

for lines 19 to 27, substitute—

“ (i) on the quantity which 
does not exceed 10 per cent, of 
the export quota.. .Nine naye 
paise per square yard.”

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

“That the Schedule stand part 
of the Bill” .

The motion was adopted.

The Schedule was added to the B ill

Clause 1, the Enacting Formula and 
the Title toere added to the BilL



12609 Minimum Wages 7 SEPTEMBER 1957 (Amendment) SiU 12610

Shri Kanungo: I beg to move: 

“That the Bill be passed".

Mr. Depatjr-Spe*ker; The question
is:

“That the Bill be passed” .

The motion too* adopted.

MINIMUM WAGES (AMENDMENT) 
BILL

The Deputy Minister of Labour 
(Shri Abid All): I beg to move:

"That the Bill further to amend 
the Minimum Wages Act, 1948, as 
passed by Rajya Sabha, be taken 
into consideration".

As the hon. Members would be 
aware, the Minimum Wages Act, 
1948, requires fixation of minimum 
rates of wages in specified employ
ments by a specified date. As its 
provisions stand today, after two 
amendments made in 1951 and 1954, 
that date expired on the 31st Decem
ber, 1954. The main object of the 
present Bill is to extend the time 
limit till the end of December, 1959. 
We have, of course, taken this oppor
tunity also to propose certain other 
amendments with a view to removing 
difficulties experienced in the work
ing of the Act.

15*5 hr*.

[P am sit  T h ax uh  D as Bhahgava 
in the Chair ]

The Minimum Wages Act applies 
to employments specified in Parts I 
and II of the Schedule attached to it. 
Part I of the Schedule contains a 
fairly long list of employments and 
Part II  is concerned with the employ
ment in agriculture. Hie number of 
workers in employments specified in 
Part 1 is estimated at 17 lakhs while 
that in agriculture ia about 3 ‘5 crores. 
Wage fixation in all oilier employ
ments has bean practically completed

but progress in respect of agriculture 
has been rather unsatisfactory. While 
a few State Governments have fixed 
the minimum wages in agriculture for 
the whole State, the majority of them 
have been able only to make a begin
ning. Without an extension of the 
time-limit, Sir, they are now without 
any legal powers to go ahead. I  am 
not at all happy that it should have 
taken us so long to fix minimum rates 
of wages for agricultural workers, 
but hon. Members will concede that 
wage fixation in agriculture presents 
special difficulties. There is, for 
instance, paucity of relevant data. 
There is illiteracy both among the 
employers and the employees. 
The employers' capacity to pay is at 
times limited and the size of the hold
ings very small. It was in view of 
these difficulties that the Indian 
Labour Conference and the Minimum 
Wages (Central) Advisory Board 
recommended in 1954, in agreement 
with the Planning Commission, that 
wage fixation in agriculture should 
proceed on the basis of a phased pro
gramme all areas being covered with
in the period of the first Five Year 
Plan, i.e., by the 31st March, 1956. 
But the State Governments had no 
legal powers to fix minimum wages 
after the 31st December, 1954. I do 
not suggest, Sir, that it would have 
been possible for them to complete 
the-process if the powers were there. 
My purpose is to point out that even 
where it was possible, no action could 
be taken in the absence of Parlia
mentary authority and the same state 
of things remains today. The State 
Governments' determination to go 
ahead with wage fixation in agricul
ture was reiterated at a Conference of 
State Labour Ministers held in 
November, 1955.

I have already mentioned, Sir, that 
one of the principal handicaps in Us
ing minimum wages in agriculture 
is the lack of'relevant data. We are 
trying to fill in this gap. We have 
made arrangements for collection of' 
weekly retail prices from 3,600 vil
lages.




